
GOVERNMENT OF JAMMU AND KASHMIR

Department of Law, Justice and. Parliamentary Affairs'
(Establishment Section)Civil Secretariat'

Srinagar/Jammu

Subject: Compassionate appointment of M.s' Samita Sagar' Wo Late

Sh. Satish 
^umllE;- 

Muftitasking Staff' R/o Ward No' 5

v[iyprr' rensii-V[aypur, District Samba under the Jammu

and'Kashmir nenaUltiiation Assistance Scheme' 2022'

Reference: i. General Administration Department's OM No GA}-S,RO122112022'

O9-GAD dated 08 08 2023'

ii. Minutes ot 
'-""t'g-of 

the Committee constituted vide Government

order No. iliiiil:lx ir-bl or 2024 dated l1'0ezo24 held on

21.05.2025.

Government Order No 2051 -JK(LD) o1 2026'
Dated. 13 -02-2026.

Sanction is hereby accorded to the temporary appointment,of

tvts. Samita Sigar, Wo L;6 ah' Satish Kumar' Ex-MTS' R/o Ward No'

;: vljaypu; iefrsiivliavpri, ol.t'"t samba under oM catesory in the

J&K Legal Subordinate ffii;" as Multitasking Staff (UT Cadre)

"Iirving"th"-eay 
t-evet si-r(r+eoo-+7100) -under 

the Jammu and

K;"'h;i, Rehabililation Assistance Scheme' 2022'

The appointee shall report in the Department of Law' Justice

and Parliamentary Affairs] *itnin ' 
period of .twenty 

one{21) days from

the date of issuance ot tnis Oiaer failing which she shall forego her right

to aooointment and the ;;r; il"iiueteemeo to have been cancelled

aU-initio without any further notice'

The appointee shall be allowed to join only on the production

of the following i6rtiRcates (in original) to be verified subsequently:

l. Academic/Qualification Certificates'

ll. Matriculation/ Date of Birth Certificate'

lll. Health C;il";Gl;;ihe concerned Chief Medical officer of

the District
lV. Domicile Certificate issued by the ComDetent Authority'

V. Certificates'iioil*tn"-Oittrict lndustries Cenke (DlC) and'

Oistrict empfoim"ni'"nJCo'nteling Centre to the effect that if

she has t"[.n'ro"n for self-employment from Dlc/ Employment

o"p"rt"nil'io- i" "t*'t"ined'from 
the District lndustries

Centre (DlCl 
"nA 

Oittti"t Employment and Counseling Centre

ot tne oomicite'riitttq "n" 
tnallielinquish th." p'?-p'i"!11:P^:l

uniUenterpriseandalsostakes'ifany'insuchser-employmenr
,niu"nt",ptill 

-oJt*"-ioining 
the..bovernment service She

shall be ;ilJb-t"p"y tfie entire loan liability in suitable

EMls to u"i'"ti"a-o'i[yin" ooo concerned from her salary'

oooconlein-J"n."rr.o6t"inanaffidavitfromtheconcerned
appoint"e"i"glioi ng b"ih i"ri"quish ment of proprietorsh ip and

+



stakes, if any, in such a self-employment uniuenterprise and

recovery to be made and also personally monitor its recovery'

Vl. Valid relevant Category Certificate' if any' applicable'

The appointment of the above candidate shall further be subject

to the following conditions:-

a) The appointee shall furnish-an Undertaking in the shape of an

Affidavit duiv attested by 1't Class Judicial Magistrate as per

Ann"xure-itn"tiionverificationherqualification.certificate
and other 

""tiin""t"" 
have been found to be fake/ forged her

appointm"ii sn"rr'L" J""t"d to be cancelled ab-initio and

she has no't'i'in"iL*rds and also do not face any criminal

Proceedings;
b) Appointee's'hall furnish an undertaking in.snane- {1[f;1v1]' 

duly attested by 1"t Class Judicial Magistrate to the erecl

none of tne iamify member other than the applicant has.taken

benefit of in" iirn" and Kashmir Rehabilitation Assistance'

Scheme' iizz' tn case it turns out that the benefit oJ

"orp".rlo-nliJ "ppoini'"nt 
under the Jammu and Kashmir

RenaUititaiion Assistance' Scheme' 2022 has already been

extended i;;tv;th"; family of the deceased' then the instant

"ppoint."lt-tii"rt 
oL 0""'"d to have been withdrawn ab -

initio without any further notice

c) The ."*J". Jr in" appointee shall be governed b.y the

Jammu 
"nJf"ftrnir. 

f-egal lSubordinate) Service Recruitment

Rules, 2021;
d) The satari of the appointee shall not be drawn and disbursed

toherunlessthesatisfactoryreportsin-respectof
genuinenJss--_otQualificationlDateofBirth/Relevant
Categorydomicile Certificate is received from the concerned

Authorities/AgencY;
e; rne appointi sn6it ue on probation for a period of two. years;

0 The "pp;i;fi";i 
; the candidate shall be governed bv 

^the
'N"* p"ition-S'"n"'"" as notified vide SRO 400 of 2009

dated 24-12-2009;
g) The int",o" 

- 

""niority 
of the . appointee .in .J&K Legal

'' (SuUorOinaie) Servi^f ,'2021 shall te determined as per the

.rar civii SJfuices lbrassincation, control and Appeal) Rules'

1956; and
h) The appJintment of the appointee shall be subiect to outcome

ot tt'" *iii'p"iitiln(s)loe if anv' pending before Competent

Court of law'

By Order of Government of Jammu and Kashmir'
sd,-

(Achal Sethi)

Commissioner/ Secretary to Government'

Dated. 13 -02-2026
No. LAW-EstU I O 12026- 1 O

Gopy to the:
1. Commissioner Secretary to Government General Administration Department'

+



2. Director Archives, Archaeology and Museums, J&K'

3. Director Ftnance, Departmeni of Law, Justice and Parliamentary Affa'rs .. .

n. oir""to, tnformaiion,' J&K with the request to kindly get this order published in

two leading News Papers both at Srinagar and Jammu'

5. Director Litigation, Jammu/ Kashmir.

o'rt/lr.sajaaU-nNabiGashroo,specialsecretiarytoGovernment(Nodalofficer)for
information.

z prrvite secretary to Hon'bte chief Minister, J&K for information of the Hon'ble

Chief Minister
to Commissioner Secretary to Government, Depa(ment ofL Private Secretary
A for information of the Commissioner Secretary'Law, Justice and P

Justice and Parliamentary Atfalrs.9. lncharge Website, Department of Law,
iance10. Concerned candidate f,or information an

1 1. Govemment Order file
12. Concerned file.

d com

>-).a.o
ain ircha)

Additional Secretary to Govern

v
,,fu4"



Annexure-A to Government Order No. 2051 JK(LD) of 2026 dated 1342-2026

Affidavit

S/o ,Wo D/o, Shri R/o

do hereby undertaking as under :

1 That, if on verification, my qualification/ Date of Birth / Reserved

CaiegorylOomicile Certfficaie fiom the concerned issuing authorities is

tornti"i"l torged, my appointment as MTS in the Department of Law'

Justice and Parliamentary Affairs under Jammu and Kashmir

n"n"Uifit.tio, Assistance Scheme, 2022 shall be deemed to have

been cancelled ab-initio

That, I have no criminal records and do not face any criminal

nro-cledinos in anv Court of Law' if this is found to be inconect' I shall

illi;b[ t-oi removat from the provisional appointment as MTS in the

Department of Law, Justice and Padiamentary Affairs'

That, in case any statement as at (1) to (2) above is. proved to be

false, I shall be liable for disciplinary proceedings under law'
?

Verification:

Deponent

The averments mentioned herein above are true and correct to the best of my

knowledge and belief and nothing has been concealed therein'

Aadhar No.-

4
Deponent


